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MR SPEAKER: I do not know.
Don't drag me into any controversy.

SHRI K ©P. UNNIKRISHNAN:
We do not know.. Have you inform-
ed him?

MR. SPEAKER: I have not mtorm-
ed anybody.

SHRI K. P. UNNIKRISHNAN:
The House does not know., The
House must first hear Shri Raj
Narain.

SHRI KANWAR LAL GUPTA:
Now I want to raise a point of order.

MR, SPEAKER: He wants to ralse
a point of order,
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I am inviting your kind attention to-
Rule 338 which says:

“A motion shall not raise a ques-
tion suhbstantially identical... with
the one on which the House has
given a decision.”

The time of the House is very valu-
able,

MR, SPEAKER: ] have understood
your point of order.

SHRI EKANWAR LAL GUPTA:
This amounts to maligning inten-
tionally and doing all sorts of mis-
chief,

MR. SPEAKER: ‘This is no point
of order. ¥Yesterdny, Mr. Sharad
Yadav wanted to introdude several
new facts in his statement wunder
Rule and which I did not allow. This
I have allowed because
dey before yesterday I did not allow
Mr. Sharad Yadav $o make mention
of new facts It is these new facts
which Mr. Ra: Narain wants to make
mention of. .

SHBI HANWAR LAL GUPTA:
Are you prepared in the future to
allow every member if there are new
facts coming to his notice? It wiil
continue for a year. (Interruptions)

MR, SPEAKER: 'rhmhmpdntoz'
order.

$HRI RANWAR LAL GUPTA:
My question to you Is: Dg you want
to have such a practice in ?
(Interruptions), The man i
deliberutely maligned, He
nied it om the floor -of the -Hgusit.

{Interruptions),
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MR, SPEAKER: This is no point
of order.

SHRI KANWAR LAL GUPTA: I
want to know from you how do you
run the House. Do you run the
Houwse like this?

MR. SPEAKER: What is the point

of order?
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MR, SPEAKER: No, no. You are
not on a point of order, No more

point of order please. Nothing wil
be recorded.

(Interruptions) **
SHRI KANWAR LAL GUPTA:
You have admitted thig on Monday. .

PROF. P, G. MAVALANKAR;: I
:ﬂtlhbe very briet My point of order
18,

MR. SPEAKER: What is the rule'.‘

’ROF. P. G, MAVALANKAR: Un-

ter the same rule.

MR, s?mm Tell me the rule.
PROF. P. @ .MAVALANKAR

Gmﬂlmum}-mmhwmm_..

CHAITRA 18, 1901 (SAKA)

Rule 317 326

just now quoted. 1 am not going into
the details of the subject matter. My
point of order is this: You hed par-
mitted Shri Sharad Yadav to make
a statemnent. You did not allow him
to introduce. additional facts which
were not written down in the state-
ment. Now, you say that because
these are new facts you are permi-
ting Mr. Raj Narain to make those
points. You are perfectly within
your jurisdiction to permit or not to
permit. My point of order is only
thizs whether you are treating this
particular instance as a matter which
i to be treated as a precedent or not.
That is all I want to know. Are you
ruling that whenever 377 matters

come up..

MR. SPEAKER: No, order please
1 am not ruling anything at all.

PROF P. G. MAVALANKAR:
Kindly give a ruling on that.

MR. SPEAKER: No. I am not giv-
ing any ruling.
(Interruptions)**
MR, SPEAKER: Don't record. I

have celled Shri Raj Narain. Nothing
else will go on record.

(Interruptions)**
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MR. SPEAKER: Prof Samar Guha.
(Interruptions) **

MR, &FEAKER Do not mord

(ix) ExecurioN oFf Mg Som.om
MaHLANGU, LEADER OF SoUTH AFRICAN
ProrLE.

PROF. SAMAR GUHA (Contai)
Sir, 1 bave to say that this should
have been the first matter under rule
377, but unfortunately it is the last.
It is abuut an appeJ for saving the
life of the leader of the South Afri-
can people, My, Solomen Mahlangu,

The leader of the South African
people, Mr. Sblomon Mshlangu who
Vuliantly fought for the human rights
of his countrymen is going to be
hanged to-day or tomorrow. The UN
Secretary General and other countries
including India have made an appeal
for saving the life of the South Afri-
can leader, This House, .I believe, is
unanimious in its view in support of
the request made by the Minlster of
External Afeirs to the UN Secretary
General to use his pemonal influence
and that of the world organization
to prevent the execution of the South
African leader. .

1 would request the Minister of Ex-
ternal Affairs to make & staternest in
eonfrmation of the view exipressed
in the House,

THE MINISTER OF sTA'm N 'rHE-
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
Sir, T would like to say somsthing 07
thir very unpmm mttu- Y
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*‘Hot recorded.



